207 Written Answers
Development Bank for the Gandhar Field
Development Project.  An  incremental
production of 16.521 million tonnes of
crude oil and 18.14 billion cubic metres
of gas is expected from the project:

(d) Bids have been invited under the
Fourth Round of Bidding from foreigno
and Indian companies for exploration
for hydrocarbons in 72 blocks in the
country.

Auraiya Gas Crackar and Salempur
Aromatic project, Uttar Pradesh

1094, DR. SANJAYA SINH will
the Minister of PETROLEUM! AND
NATURAL GAS be pleased to state:

(2) whether it is a fact that the
Auraiya Gas Cracker Project and the
Salempur Aromatic project of Uttar Pra-
desh are still lying pending with the
Government for sanction/clearance;

(b) if so, what are the details thereof
and the reasons for not sanctioning/clear-
ing these projecis so far; and

(c) by when the sanction/clearance to
' these projects is likely to be given?

. THE MINISTER OF PETROLEUM
AND NATURAL GAS (SHRT B.
SHANKARANAND): (a) to (¢) Gas
Anthority of India Limited’s proposal to
set up a Petrochemical Complex at
Awmraiya in Uttar Pradesh was given first
stage approval in 1989. The detailed
feasibility report submitted by GAIL is
being processed for Government appro~
VEJ.' . . .

"A Letter of Intent has been issued
to M/s. TJ.K. Petrochemicals on
23.5.1989 for sectting up an Aromatic
Complefl at Salempur in Uttar Pradesh.
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1096. SHRI SUBRAMANIAN SWA-
MY: Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to
rtate: ‘

(a) whether it is a fact that the Indian
Oil Corporation had issued some letters
of intent in April-June, 1991 for dealer-
ships and the same were suspended for
review by Government:

(b) if so, the number of such
cleared after the review;

cases

(c) what was the criierion adopted by
Government for review;

(d) the number of cases still
pending for review; and
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